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Report of the Department-related Parliamentary Standing Committee on Home Affairs
on the Action Taken by the Government on the recommendations contained in the
One Hundred and Eighty-fifth Report of the Committee on Demands for Grants
(2015-16) of the Ministry of Home Affairs.

Status of implementation of recommendations contained in the Second and
Eighth Reports of the Department-related Parliamentary Standing
Committee on Coal and Steel

N GACd | ST HAl AT O A § e @t (s oy @9 am:
Agiey, H fr=fRed & ddg # o+ gaed |9l ded W) IEdl §:

(1) Status of implementation of recommendations contained in the Second Report
of the Department-related Parliamentary Standing Committee on Coal and
Steel on Demands for Grants (2014-15) of the Ministry of Mines;

(i1) Status of implementation of recommendations contained in the Eighth Report
of the Department-related Parliamentary Standing Committee on Coal and
Steel on Demands for Grants (2015-16) of the Ministry of Mines.

RE. DEMAND TO REMOVE ALL REFERENCES CALLING
BHAGAT SINGH A TERRORIST FROM A DU BOOK
BUT NOT TO COMPLETELY BAN THE BOOK

MR. DEPUTY CHAIRMAN: Now Zero Hour submissions. ...(Interruptions)...

it Tou o (STRRES): SYAWRY 781G, H9 business TUE HIA BT AIfCH
fear g1 arat # R7en 9@ @1 30 a¥ig sfea Afen & WY WIAFH FATER U
@ A Fdwre < T, 9 W 30 A SIeT " fBy Ul 28 3 B Ig "
g3l, ofdpd 3l d% 59 W By HRIAE] T8l & T gl ..(@agH)... 981 F T8
#3 FEd € P GEfefhd ...(@aum)... sfedl & 38 B gHMERI I el 39 W
QMY Y& 8, Blg AN 81 B[ & ...(FAIM)... Gfd & &a Pl HEgd BRATl
(EYI ...(FA)... 981 W U Al & A I8 ol 2 ...(FaLH)...

MR. DEPUTY CHAIRMAN: Tarunji, listen to me. ...(Interruptions)... G&01 Sil,
g T¢I We are not allowing discussion under Rule 267 nowadays because there is no
rule to amend it. But this has been included in the Zero Hour and there are other

names also. At that time, I will allow you to associate yourself. ...(Inferruptions)...
it To1 fasTg: I81 95 WATH Ul §8 6] ¥ R P Al URTAM B ... (). .

MR. DEPUTY CHAIRMAN: There are three notices. I will allow you to associate

yourself at that time. ...(Interruptions)...
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SHRIMATI AMBIKA SONI (Panjab): Sir, I am on a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Tyagiji, I will allow you. Just a minute.

SHRIMATI AMBIKA SONI: Sir, I gave a Zero Hour notice for yesterday but
the Chair said that I could speak today. I wanted to speak about 76 suicides that
have taken place. S 1 SFaRl ¥ 31 A€ O USE ¥ §g ol 981 W 76 fHAMAI 7
SARIT A W YB JATHBAT DI 3T Yo B AfSAT &1 AR 98 4 95a) &8 T8
Bl 550 HfSAT H 8 T T €, BIUT P 550 HIIR e 7Y &1 Sir, I don't want
to make a point out of any newspaper clipping. This is a personal experience of

mine going to all these mandis. So, I want to speak today.

MR. DEPUTY CHAIRMAN: Ambikaji, you are right. Yesterday your name
could not be called even though it was included. And then, I said that you could
raise it today. But, unfortunately, there was no notice today and hence we could
not include it. However, I am telling you that after I dispose of all these, I will

give you a chance.

SHRIMATI AMBIKA SONI: There is no point after that. This was supposed to
be the first item on the list.

MR. DEPUTY CHAIRMAN: I agree. But because there was no notice, I am
not able to help. But it is true that I told you that you would be given time today.
...(Interruptions)... 1 will give you time. ...(Interruptions)... 1 know that it is a very
serious issue. Now please take your seat. You are a senior Member and a senior
sister. Now, Mr. K. C. Tyagi. Mr. Tyagi, I have called you for your Zero Hour
submission. ... (Interruptions)... Are you on a point of order? You don’t want your

zero hour mention, is it?

st &. 9. @rft ([9ER): SIRT sifer @i 81 =18, 98 df listed 81 § U @lse
3ifts 3ifEx TaT J@T §, S 9 WaT @l Hrar! ¥ Wefdd B W, 28.4.2016 B HA
IET IR SR 3MaR | U U9 SSTIT AT I8 e+ &I HrIars! o o 8, ¥ 55949 9
BaA b TS UGhR AT gl 9 g H Mgl T FEIfea fobar o1 &R Jrg
o3 WEIGY 39 9HY HI9E ¥, 3 Wl GaIfda fear on #§9 wET of {6 ' dAed @t
Brell Al 4 W Rig B1 T Febrenr Syl goR, ool favafdena & siex ueri
TS SN fhad €, S99 Al ey fhar SY, S sfddaral b1 R Bl dRRT, W
g 3R 3970 Wil 9 o W ¥ dad fe@™ R & forw a9 % 9, S9 e
B 39 B YIRS eRIER & ©U H ...(FagH)...

MR. DEPUTY CHAIRMAN: What is your point of order?

st &. A @l IR, AT BT ® fh 39H Ut 3w B, N amud g fordr JaT
gl “Rajya Sabha Deputy Chairman ordered, so D.U. scraps 1990 book.” The Deputy
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Chairman is on record saying, "...told the Government to remove all references in

the book including Bhagat Singh being called a 'terrorist'.
MR. DEPUTY CHAIRMAN: So, what is the problem?

SHRI K. C. TYAGI: Sir, the sale and distribution of the book has not been
stopped.WWW%IWWWW#WW@@?W@Iﬁ
Tg 3MER & A1 Hel dredl g & a1g fAfi d=1 8, =18 SWM gdlq 8, are Al
ATR B, IBI 39 < BT Ol IREN &, SHB! ...(FALH)... o oI Bt fem <F 2l

MR. DEPUTY CHAIRMAN: That is not the issue. ...(Interruptions)...
sit &. . |RM: W), §9 fhaE a1 fagsy a7 & foy 781 et o1l L. (cag). ..

MR. DEPUTY CHAIRMAN: I too did not say that. Now, listen. ...(Interruptions)...

It cannot be a discussion. ....(Interruptions)...

K. C. Tyagiji, you made your point. Let me reply to that.
SHRI D. RAJA: It has not been banned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: First, let me reply to the point of order.
...(Interruptions)... 1 will allow you. ...(Interruptions)... Let me react to the point of

order. ...(Interruptions)... Point of order cannot be a discussion.

2 IRT Fred (AER): W, 8 b vea &l Ry far a1 S+ & & ¢
foare & 99 &) a1, 98 e T8 T .L.(aE)...

sft &. . @l W, I MUH A B L.(FIUM)...

MR. DEPUTY CHAIRMAN: Point of order cannot be a discussion. I will listen

and 1 will give the ruling. ...(Interruptions)...
TS B WA F Ao WAl AT WL R GAG H I Gl
(3 &R @ AHal): W1, Ga GrN Soff 7 ... (agm)...

it IRT AIET: MY UF ¥eg "Adharal” Nare™ & U war o1, dfed S|
R gP Bl 97 B QAT B .. (FEAH). .

3l &R AN Thdl: IEIE WG N8 Bl "Akibdral” gd] S & .. (aH). .

MR. DEPUTY CHAIRMAN: I will make it clear. I got your point. I will make

it clear. ....(Interruptions)...

3 &R A Ahdl: IHD] T AP WRBR ..(FGIM)....

MR. DEPUTY CHAIRMAN: You sit down. Point of order cannot be a discussion

....(Interruptions)... 1 will make it clear. ....(Interruptions)...
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3t AR A AHAL: T Bl 6 "ACADHaAR!" TR Bl BB AR fhaE B
@, I8 T 91 §s7? ...(TIYH)...

SHRI D. RAJA: The whole book should not be banned.
3l &R @™ qHal: W, I a1 8 b .. (@agm)...

SHRI TAPAN KUMAR SEN (West Bengal): Instead of making corrections, they
are trying to ban the book altogether. It is part of the project to change the textbook

according to their ideology. How can Bipin Chandra's book be banned?

MR. DEPUTY CHAIRMAN: Tapanji, listen to me. Let me make it clear. Since
it is a point of order, I have to give a ruling. Secondly, since I am being referred
to also, I need to give a personal explanation. Therefore, give me a chance. The
point is, the other day Shri K. C. Tyagi raised the issue that Shri Bhagat Singh is
being referred to as a terrorist in a book. When Shri K. C. Tyagi raised it, along
with him many other Members supported him from both sides. I think almost
the entire House was in unison that the term 'terrorist' should not be attached to
Shri Bhagat Singh because with my limited understanding, a ‘terrorist’ is one who
kills innocent people for ulterior motives and I also felt that Shri Bhagat Singh cannot
be categorised in that group. Therefore, 1 also gave a direction to the Government,
after seeing the sense of the House, that all references as ‘terrorist’ to Bhagat Singh

may be removed. That is what 1 said. ...(Interruptions)...

sft Aewg Sl WM (@Y UQE): W, UfeR & RIams dRars g vl
...(TALT). ..

e e S e R P e N

S S - -

MR. DEPUTY CHAIRMAN: Let me speak. Sit down. ....(Interruptions)... You
are not allowing me to speak. Let me complete. Therefore, on that pretext the book
cannot be banned. Only the term 'terrorist' should be removed because in today's
parlance the word 'terrorist' has different connotations, as one who is killing innocent
people. Therefore, in today parlance, the word terrorist is not applicable to Shri Bhagat
Singh. That is my humble opinion, and the entire House agreed. ...(Interruptions)...
Let me complete. Therefore, the term 'terrorist' should be deleted from the book.
That is all what we decided.

# &R I Ahal: IR, MU QY f&AT 3R Fed & 9a1 & IR W
e 16 R foeft fopare # wdle-v-amom wird g &1 enddarar feamar M g,
dl SIP! BT TIRYI 3G AT dF 8 I8 B (&b [hdd Pl IHgl Hb SAd Ul
Fred fh O 09 R ogd 7 Eie WiId g &l "eidddel” aam T 8, S9 Ut &l

T Transliteration in Urdu script.
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Ugel WIST SIal 1 39 fohde &1 faggr fear s 59 oes 7 39 a)RE &1 &
IE WG el gl ... (FaEH). .

MR. DEPUTY CHAIRMAN: Okay. Please sit down. ....(Inferruptions)...

SHRI TAPAN KUMAR SEN: It is not a question of protection. It is part of
the project ..(Interruptions)...

it AR AT (@& TSI): IR, AN DT A1 BT MRS fhar T Bl .. (). ..

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, you can

give a separate notice. Now, please, sit down. ...(Interruptions)...

3t HERTST SIF: o @dh TR GHSHAT Il A1MBY ... (TILH). ..
it vaq wferd (d9T19): U AN BT d8 R AT @RI L (aETH). .

SHRI TAPAN KUMAR SEN: Sir, they are trying to ban the entire book of a

renowned historian like Bipin Chnadra...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not derail the Zero Hour. ...(Interruptions)...
If you want to have a discussion on this, give notice. We can have a separate

discussion ...(Interruptions)... You give notice. I have no problem ...(Interruptions)...

SHRI TAPAN KUMAR SEN: This is part of a design of the Government of
India to replace and remove a scientific textbook ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, if they want discussion, ...(Interruptions)...
You give a separate notice. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: They are trying to do this in an extremely divisive
design ...(Interruptions)...

sft vaa Aferd: 0 AR @1 <€ fiye T @il L (cau)...

MR. DEPUTY CHAIRMAN: You give notice ...(Inferruptions)... Now, Zero Hour.

Let me take up the Zero Hour ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, it is not only the name
of Shaheed Bhagat Singh has been mentioned in that book, the name of Master
Surya Sen has also been mentioned in that book. What is the ruling of the Chair
with regard to Surya Sen? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, give a
notice. I have no problem ...(Interruptions)... Now, Shri K. C. Tyagi for Zero Hour

submission ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, you give your ruling on Surya Sen

...(Interruptions)...Why are you indifferent towards Surya Sen? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I am on a point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Subramanian Swamy is on a point of order

...(Interruptions)...

SHRI SUKHENDU SHEKHAR ROY: Sir, I also have a point of order...

(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I allowed him ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, this book was... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order?

DR. SUBRAMANIAN SWAMY: Sir, I am saying that the Government money
was paid, as an honorarium, of X 1 crore to this author by name * ...(Interruptions)...

And, Sir, * belongs to the * ...(Interruptions)...
SHRI D. RAJA: Sir, it is atrocious. It cannot go on record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Reference to the name is expunged...
(Interruptions)... Name is expunged ...(Interruptions)... Now, Shri K. C. Tyagi, start
making your Zero Hour submission. ...(Interruptions)..Reference to all names is

expunged. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I am on a point of order. ...(Interruptions)...

I want a ruling from the Chair ...(Interruptions)...
sit &, . @l IR, MY urd B @ 3SR # ARyl ...(FaHF). .
3t WERTS SIF: W), U 81 8RNI ...(@E™)...

it TR AT ([TR UQ): M, MUDT BfewT & ddeg #§ 37 W) WiEe 3Mh
MR Bl ...(TGH)....

MR. DEPUTY CHAIRMAN: No, no. Let me proceed. ...(Interruptions)... You
made your point. ...(Interruptions)... 1 don't want to allow you again ...(Interruptions)...

I allowed you. That is enough. Shri K. C. Tyagi ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I have to make a point. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Sukhendu Roy, it is not fair. ...(/nterruptions)...You
have already said ...(Interruptions)... 1 allowed you ...(Interruptions)... 1 cannot allow

you the second time. You see, so many Members are standing ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is under rule 238

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is rule 238? ...(Interruptions)...Tell me what

is your point of order? ...(Interruptions)... Others keep quiet. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is, we are satisfied
with the ruling of the Chair so far as it relates to Sardar Bhagat Singhji. But, in
addition to that, in the same book, the word 'terrorist' has been used against Master
Surya Sen who was a great revolutionary. So, I want a similar ruling from the Chair.

I want a similar ruling from the Chair ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The same is applicable to all freedom fighters
who sacrificed their life for the freedom of this country. The same is applicable

...(Interruptions)... Now, Shri K. C. Tyagi. ...(Interruptions)...

SHRI D. RAJA: Sir, you have allowed everybody ...(Interruptions)... You have to

listen to me also ...(Interruptions)... He has taken my party's name ...(Interruptions)...
it TR SATe: U8 WY SIRI iR B ...(yaum)....

MR. DEPUTY CHAIRMAN: There is Zero Hour submission. ...(Interruptions)...
Your Zero Hour submission is there. ...(Interruptions)... Do you want to spoil it?
...(Interruptions)... Raja, do you want to spoil your Zero Hour? It is coming. You

have given Zero Hour notice on a very important issue ...(Interruptions)...

SHRI D. RAJA: I know, Sir ...(Interruptions)... Sir, hon. Member took the name
of my party.

MR. DEPUTY CHAIRMAN: I expunged it ...(Interruptions)...

SHRI D. RAJA: He says because the historian belongs to my party.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I expunged it. ...(Interruptions)...

SHRI D. RAJA: Sir, how can a Member make such comments? ...(Interruptions)...
It is atrocious. ...(Interruptions)... It has come out against my party and the
historian of international reputation ...(Interruptions)... Sir, he must know...

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Rajaji, I have already expunged it. ...(Interruptions)...
I have already expunged the name ...(Interruptions)... 33y ...("9YT)... What is
Shri Naresh Agrawal is saying? ...(Interruptions)...

st AT ITATA: SUFHTYT ST, MU S UTSTHHAI Dl 8™ b [oT¢ WfolT Tt
2, Afe St s €, Rl SRR wd g & <egRr fomar g, ...(caaum)...
I W T YRM ol 87 ...(FaUM)... 39 R f TRE o & oy a1 TR 18
Sfert M7 ..(ag™)... MMUHI I7 R W SRR B B Dls WieW <1 AR
...(TAHT). ..

MR. DEPUTY CHAIRMAN: Okay, I will examine it. ...(Interruptions)... 1 will
examine it. ...(Interruptions)... IAB! examine HRAT TS ..(FAYT ). ST examine
ﬁWWrulingéW%?WﬁWissuewmg,WWﬁ?W
1 examine BRAT US| ...(AL)... 3T g FHSY & H BIg g1 fqe@m 1 g
.(FAIF)... § W TP ordinary man §, g1 A1 4G TSI ...(TAEH). ..

3t AT AT IUFHIURT SN, BH MY R YRT fIeary Bl ...(Fae™)...
st IuqUTfT: UH! fawar 7, offdd g1 g ARl ..(aum). ..

it e SnrETer: H =g b R gl 1 g fRA1 8, S dwdl & Raems WY
FRYATS! Bl ...(FGE)...

ot Sgaumfa: e %, ¥ éﬁj‘ , examine ®%| ...("AYT)... Now, Shri K.
C. Tyagi. ...(Interruptions)... Nobody else, Shri K. C. Tyagi. ...(Interruptions)...
Shri K. C. Tyagi. ...(Interruptions)... ¥ examine HH, 3MY 9f3YI Shri K. C. Tyagi.

...(Interruptions)... Nothing else will go on record. ...(Interruptions)...
SHRI JAIRAM RAMESH (Andhra Pradesh):*
2 I Agdal (D TQw): *

MR. DEPUTY CHAIRMAN: Shri K. C. Tyagi. ...(Interruptions)...
Shri K. C. Tyagi. ...(Interruptions)... Nothing else will go on record. ...(Interruptions)...
Shri K. C. Tyagi. ...(Interruptions)... It is Zero Hour ...(Inferruptions)... I don’t want
the Zero Hour to be derailed. ...(Interruptions)... Please co-operate, there are twelve
notices. ...(Interruptions)... See, in Zero Hour important issues are raised by MPs.
...(Interruptions)... 1 have seen very important issues in this. ...(Interruptions)... Please
allow. ...(Interruptions)... Shri K. C. Tyagi. ...(Interruptions)... Shri K. C. Tyagi, Zero

Hour. ...(Interruptions)...

*Not Recorded.
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sit &, 9. @mft: R § g7a T8 diem i L (@agH)... 98 $ls 9 727 §
SdHT TEI dle T8l Ml Y ' A H S SR B L.(FAUH)... IER B AT
B &l § ST B8 W8] g (P 98 AUl ...(FAYH). ..

sft Suwmafa: &, . @rf St ifew) L @aae)... srRm S, afoy, afey,

..(gYT)... You are a very senior Member ...(Interruptions)... It is Zero Hour
...(Interruptions)... You give a Zero Hour notice for tomorrow ...(Interruptions)... 1
will recommend the Chairman to accept it. ...(Interruptions)... Now, Shri K. C. Tyagi.
...(Interruptions)... No, no. ...(Interruptions)... 1 will expunge it ...(Interruptions)... 1
will go through the record. ...(Interruptions)... Shri K. C. Tyagi, why did you sit?
You say, ...(Interruptions)... You start saying. ...(Interruptions)... Nothing else will go
on record. ...(Interruptions)... Only what Shri K. C. Tyagi says will go on record.

...(Interruptions)... 1 am fighting for the cause of ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Deviation in the foreign policy of the country

sit &. 9t [t (ER): Iudwmfa S, # 12 e, 2016 BT IS R AR
AIBR & d19 gY &l el FHSI B STFBRT o AR DT faR1g B & o1y @e1
BT € 39 99 & d8d AMRE Teed & rerar a8 ff Ju fear T ® {5 9Rd
3R BT & a8 3R Ul UH-gaR & A=Y A W I1d Y ST Al TSIy
HARPR P I8 Ugdl A (b AT JR& B e q ARG &, dfcep YefiRue
S B FFAT BT W FAKT I dlel Bl 3FG 94 9RA Rl ) I b Wi 39 A_E
F I W ERER HI F WRES HRal &l B

SUFHTIT Sfl, MTSIET & NGl & IRE AT el 3R 4. Saexdd 186
® Tgcd H Y8 YCiRUET B ISR 99 g3 ol ARie SIel, ARR, Tel. HAl | bR
U, SATERdld d8% dd 39 [de¥ I & UIdd-UlNe I8 &l 98 G A Sil bl
EX ‘1’6&1@&1 T A BIg W 81 8T B Sir, this is surrender to the U.S. STFTfT
Sft, S99 TS 25 SMANY dI This is the Joint Statement of Indo-U.S. Deal, $HH
very categorically SH®I ST Al ST &fl, “Recognizing the important role that both
countries play in promoting peace, prosperity, stability. RSk ﬂ@ P YIRS T8l T,
AfPT security in the Asia-Pacific and Indian Ocean Region, and noting that India’s

‘Act East Policy’ and the United States’ rebalance to Asia provide opportunities for
India and the United States, and other Asia-Pacific countries to work closely”. SHfTU
AR, I8 ARA B ol fqar Ny 2, SHST 990 2, &9 eHRUedT ¥ §R @l ¢ &
3R S GIIR @1 AT 8, S=M <¥ BT W A A € iR AR Sl IR fadw
:ﬁﬁ[%,WWWsurrendermTGﬂW%lﬁWWﬁwmé



